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Abandonment of Ganga Action Plan by
the West Bengal Government

3399, SHRI NARENDRA MOHAN: Will
the Minister of ENVIRONMENT &
FORESTS be pleased to state:

(a) whether it is a fact that the central-y
sponsored project of Ganga Action
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Plan has been abandoned _by the West
Bengal Government because Centre has
refused to sanction funds for this;

(b) if so, reasons therefor; and

(c) whether it is possible ,to generate funds
for the completion of Ganga Action Plan so as
to derive the benefit of pollution free water of
Ganges in its entire course?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI BABULAL MARAN-DI):
(a) No, Sir.

(a) Does not arise.

(b) Suitable allocations have been pro-
vided in the 9th Plan to meet the Central
share in the scheme of the Ganga Action Plan
Phase II.

Privatisation of Degraded Forest Lands

3400. DR. B. B. DUTTA: Will the
Minister of ENVIRONMENT  AND
FORESTS be pleased to state:

(a) whether it is a fact that various
sectors of industry have been lobbying for
privatisation of degraded forest lands to
get control over raw production;

(b) if so, details thereof alongwith
Government's reaction thereto;

(¢) whether Government have set up any
committee for updating* the National Forest
Policy, 1988; and'

(d) if so, the main recommendations made
by the said committee alongwith action taken
by Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI BABULAL MARAN-DI):
(a) and (b) The paper manufacturing industry
has been demanding access to severely
degraded forest lands to set up captive
plantations for meeting theii' raw material
requirement by involving the
industries/private entrepreneurs. The Planning
Commission has constituted a working group
in June, 1997 on the prospectus of leasing out
the degraded forest land to the private
entrepreneurs/



